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MINISTRY OF AGRICULTURE
{Department of Agricultare and Co-operation)
NOTIFICATION
New Delhi, the 3 1st December, 2004

8.0. 1433(E).—In exercise of the powers conferred by Section 4 of the Insecticides Act, 1968 (46 of 1968), the Central
Government hereby makes the following further amendments in the notification of the Government of fndia in the erstwhile
Ministry of Food, Agriculture. Community Develupment and Co-operation number G.S.R. 301, dated 27th February, 1971
namelv :—

In the said Notfication for item number (xix) {c) and the entries relating thereto, the following item number and entries
shall be substituted, namely -

Member nominated under clause (xix) of sub-section (3) of Section 4

“(xx) {c} Dr.N.B. Singh, (For a period of 3 years with effect from the date of publication of
Agriculture Commissioner, this notification.)” ,
Department of Agriculture and
Co-operation,

Government of India,
New Dethi.
[F. No. 19-1/2000-PP-]

ASHISH BAHUGUNA, Jt. Secy

Note: The Principal Notification was published in the Gazette of [ndia vide number G.S.R. 301, dated the 27th February,

1971 and subsequently amended vide:
1)  G.S.R 1216 dated the 19th August. 1971,
i)  G.S.R 478 (E), dated the 10th August, 1976,
@) S.0.848 E), dated the 25th October, 1989, o N
(v)  S.0.528(E). dated the 19 July, 1993,
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(v)  S.0.849 (E}, dated the 20th October, 1995,
(Vi)  S.0.346(F), dated the 24th April, 1997,
{vii) S.0. 70 (E), dated the 20th January, 1998,
(viii} S.0. 132 (E), dated the 24th February, 1999,
{ix) 5.0.807 (E). dated the 6th September, 2000,
®  S.0.1095(E). dated the 7th December, 2000,
() S.0.12(E). dated the 5th January, 2001,
(i) S.0 1167 (E), dated the 23rd November, 2001,
(i) S.Q. 1925 (E). dated the 5th September, 2003,
(av)- S.0.229(E). dated the 23rd February, 2004 and
(xv) S0 872(E). dated the 30th July, 2004
iferee
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NOTIFICATION
New Delhi, the 31st December, 2004

8.0. 1434(E).—In exarcise of the powers conferred by Section 3 ofthe Insecticides Act. 1968 (46 of 1968), the Centra
Government hereby makes the following further amendment inthe notification of the Government of India in the Ministry
of Agriculture (Department of Agriculture and Co-operations number S.0. 79 (E), dated the 3rd February, 1997,

namely .—

In the said notification for serial number I and the entries relating thereto, the following serial number and entries
shall be substituted, namely :—-

*1, Dr. N.B Singh Chairmran”
Agricutture Commissioner,
Department of Agriculture and
Co-operation, New Delhi
{F. No, 19-3/2001-PP-]
AHISH BAHUGUNA, Jt. Sccy.,

Note : The Principal Notification was published in the Gazette of India vide number 8.0, 79(E}, dated the 3rd February,
1997 and subsequently amended vide:

(] 5.0.420(E), dated the 30th May. 1997,
(i1) S.0.7HE). dated the 20th January. 1998,
()  S.0.23(E). dated the 3rd January, 2000,
(iv) S.0. 972(E). dated the 2nd November, 2000,
(v} S.0.11 (E). dated the 5th January, 2001,
(vi) S.0. I47(E), dated the !st Februarv, 2002,
(vi) S.0.1024E), dated the 5th September, 2003, ahd
(vii)  5.0.873(E). dated the 30th July, 2004.
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